W

% : . :
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

js

CORAM :

C

ERNAKULAM BENCH

O.A No._ 190 of = 1993,

DATE OF DECISION_15-2-1993 -

e

. mr ‘Km Hassaq & 2 Others App“cant (S)
Mr PK_Madhuscadhanan Advocate for the Applicant (s)
" Versus

UOI represented by‘59cretaryR%émmem(9
M/o Railways, New Delhi & 2 others

_Smt Sumathi Dapdapani __  Advocate for the Respondedt (s)

The Hon'ble Mr. AV HARIDASAN, JUDICIAL MEMBER

&

The Hon'ble Mr. R RANGARAJAN, ADMINISTRATIVE MEMBER

bl g

Whether Reporters of local papers may be allowed to see the Judgement ? % .
To be referred to the Reporter or not? 2> -
Whether their Lordships .wish to see the fair copy of - the Judgement ? /I/O

To be circulated ,to all Benches of the Tribunal ? A

JUDGEMENT

N . . [

' AU Haridasan, Je Na

M P~233/93 for jalnt applxcatxon is allowed.
2.~ The applicants,3 in number,uho are Electrical Fitters,
'Powﬁq’have‘filgd thislapplicatiﬁn for a declaration thﬁtlthey
are entiflad té.get the benefits of reCléssificétiﬂn.erdered_

’

by the Railuay Board at Annexure=A1 and for a direction to the

~ second respondent to grant the eligible reclassification bene-

fits to tha applicants w.a.f. 1.7;1985'gramfiﬁg them promotisn/ -
upgradation w.a.f. 1.1.1984 or in the alternative, to direct
the second raspondent'to-cénsider and dispose of the réptesehtaf

tion made by them claiming the benefit in the light of the

0;2000



(R RANGARAJAN)
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judgemant of this. Trxbunal in 03-200/90. It-appears,that the

applicants have made a detg}led representatian Jozntly clalmlng

the benefits of reclassificatiaa and upgradaﬁidn inviting atten—
tion to the judgement of thgiTribénél in-OQ—ZOB/QG on 14,10;i9§2
to the Divisional Pérsondal foice:,‘Tfivandrﬁﬁ. This_répresen-_
tation is yet to be_diquéed ef.‘ When the app;icatipﬁ came up
for admissiem,vthé counsel éh either side sﬁbmittaq tﬁat the

application/be disposed of at the admission stage itself with

-apprapfiate'diréctidns regarding disposal of the representation.

-

3. In view of the above submission of the counsel at the

. Bar, we admit the application and dispaose it of with a directien

6’)‘ N

to the secamd'reSpandeﬁt to’eﬁnsider the represantation submitted

\

by the appllcants an 14, 10 1992 in the light of the observatlans

‘¢contained in the Judgement in BA-208/90 and to communicate a

speaking order to the applicantgwithin a peried of two months

Prom the date of receipt of a copy Q?Tthis order. No crdemas

to costs .

- ' - {(AV HARIDASAN)
ADMVE. MEMBER : : . JUDICIAL MEMBER

15-2-1993



